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Date of Decision: 29.9.97
0A 163/95
Smt.Hajra Saib wife of Shri Haesim Zaib, vr,'- House 115.2972, Jagannath Shah Ta
Pasta, Ramganj Bazar, Jaipur.
‘ v .+« Applicant
Versus
1. Unicn <f India through the Secretary, Minisktry of Information and
Broadcasting, Govt.of India, Mew Delhi.
Z. The Direct:r Geﬁeral, Loordarshan Fendra, Mandi House, Mew Delhi.
2. The Direst:-r, Doordarshan Fendra, Jaipur.
' « oo Respondents
CORAM:
BOM'ELE MR.ZOPAL FRISHIA, VICE CHAIFPMEN
HOM'ELE MR.O.F.ZHAFMA, ALMIIIISTRATIVE MEMEEF.
Fer the Applicant oee Mr.Mahendra Shah
Fer the Respondents eee Mr.Hawa Singh,krief holder
' for Mr.V.S3.Gurjar

OR D-ER
FPER BCOH'ELE MR.GOFAL-FRISHHA, - VICE CHAIRMAN

Arplicant, Smk.Hajra Caik, has filed this application u/s 19 =f the
Administrative Tribunalzs Act, 1925, impugning the -rderz dated 21.10.%4 and
20,721,123, at Anns.A-1 and A-I respectively, and praying for a ditection for

her reinstatemsnt and regularisation cn the poet of Producticn Ass stant.
e We have heard the learned ~ounzel for the applicant and Shri Hawa Singh,

Advocate, brief holder for Shri V.Z.5urjar, ocomnsel for the respondents.  We

have perused the records.

3. The learned c:iunsel f-r the applicant has produced a letter Jdated 10.5.
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by the Minister of Iniormation and Prcadcoasting, Mew Delhi, addressed to BPegum

llocr Fano, Membetr of Parliament, wherein it hag been atated that Adirecticns

have been izsued empanslling Smt.Hajra Zaik as Casual Production Asgizkant and
for resuming her assignmentz and that she shall ke regularised on the poat of
Freduction Assistant as pe the senicrity assigned to her in the senicrity list
of Casual Producticon Assistanta. Begqum Ilocr PBans, vide her lstter Jdated
26.5.97, has already informed the applicant about the letter from the concernsd

Minister to her. The learnel ccounsel for the a[{l1ﬁanr has stated that the

~applicant has already been reinstated in service and she shall k2 regularised

as per her senicrity positicon. He, therefore, prays for permission to withdraw

(:dgweﬂ{thls OA with likerty to file a fresh JA in cace thn aprrlicant has any grievance
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regarding her regularisaticon. Fermission to withdraw the 04, as prayed for, is

granted. The CA is, therefore, dismissed as having keen withdrawn. N2 srder

as to costs.

Crauere
(GOPAL TRISHMA)
VICE CHAIRMAN





